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central ADWimSTRATTUF TRIBUNAL. B.NnH

Original Application No. 188 oP 2nn.i.

Oabalpur, this the aiat day of March 2003.

Hnn'h^® m'* Shanker Raju - Member (Judicial)Hon ble Mr. R.K. Upadhyaya - "ember

T. Pradeep Kumar Son of Late
T. Permanand, aged about 30
years, nentally disabled person.

3is?al'Ku"'su"rha' o/o UU
T. Permanand, aged about

ladrr"Bar"/?.\^-A^!-
(By Advocate - shri RanoJ Sanghi)

VERSUS

applicant

1 The Union of India, through
its Secretary, Ministry of
Railway, New Delhi.

Divisional Railway Manager,
Central Railway, Oabalpur.

order (Oral

By Shanker Raju - Member (judicial

Ihe applicant who is mentally retarded son
the deaeased who died and the widow was getting

j  family pension, also died on 03/li^001. Sister of the
applicant requested the authorities in the light of the
provisions contained in family P«sion Scl^me of 1964

Which inter,aiia provides grant Of iamuy pension in tl.case Of male and female children suffering from disorde.
» di^ahiiify Of „iod, even after attaining the age of
25 years. Respondents sought certain documents from the
a«>ircant by their letter dated 14/03/2002. i™„ediately
the documents has been furnished Tin

tAiiixsnea. mi cfete no finaldecision has been arrived at by the respondents on the

son ^ to the applicant being mentany retarded

2. Of justice would be duly met, ̂
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directions are issued to the respondaits to finalise the
Claim of the applicant for family pension in the light
of the scheme of the family pension by treating the
present Original Application as a supplementary represen.

tation within 2 months from the date of receipt of the

same, bet a copy of this orde-r alongwith the represen-
tation be sent to the resp^idents.

(R^. UmDmYA) ^
MEMBER (A) (SfANKER RAJU)

^  MEMBER (J)
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